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HIGH COURT OF DELHI
NOTIFICATIONS
New Delhi, the 13th June 1967

No. F. Genl. 4(67).—In exercise of the powers conferred by sections 122 and
129 of the Code of Civil Procedure 1908 and section 7 of the Delhi High Court Act
1966 (Act 26 of 1966) and all other powers enabling it, the Delhi High Court
‘hereby makes the following Rules after previous publication with respect to prac-
i’c'ice and procedure for the exercise of its ordinary original civil jurisdiction.
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CHAPTER I

General

E 1. Short title—These Rules may be called the “Delhi High Court (Original
| Side) Rules, 1967,

jEsd. Commencement.—These Rules shall come into force with effect from such
date as may be notified.

- 3. Application.—All proceedings on the original side of the Court instituted
or transferred pursuant to provisions of the Delhi High Court Act of 1966 or
any other law shall unless otherwise ordered by the Court be governed by these

- Rules.

4. Definitions.—In these Rules, unless the context otherwise requires—

(a) “Advocate” means a person who is entitled to practise the profession
of Jaw under the Advocater Act, 1961 (Act No. 25 of 1961);

{b) “Chief Justice” means the Chief Justice of#the High Court, and
includes a Judge appointed under the Constitution to perform the
duties of the Chief Justice;

{c) “Code” means the Code of Civil Procedure, 1903, (V of 1908 as
amended from time to time;

(d) “Constitution’” means the Constitution of India;
{e) “The Court” or “This Court” means the Delhi High Court;

(f) “First hearing’ includes the hearing of a suit for settlement of issues
and any adjournment thereof;

(g) “Interlocutory application” means an application in any suit. appeal
or proceeding, already instituted in the Court, not being a proceed-
ing for execution of a decree or order;

(h) “Judge” means the Judge of the Court; T

(i) “Registrar’” means the Registrar of the Court and includes any cther
officer of the Court to whom the power and functions of the Regis-
trar under these Rules may be delegated or assigned;

(i) “Registry” means the Registry of this Court;

(k) “Taxing Officer” means the Taxing Officer appointed under Section 6
of the Court Fees Act and includes the Officer of the Court whose
duty it is to tax costs of proceedings in the Court;

(1) All other expressions used herein shall have the meaning ascribed to
§ them by the Code or the General Clauses Act, 1897 (10 of 1887),
3 as the case may be.

5. Steps to be taken im the Registry.—Where by these rules or by any ovder
 of the Court, any step is required to be taken in connection with any suit, appeal
' or proceeding before the Court, that step shall unless the context otherwis=
' requires be taken in the Registry. . e

% 6. Period how calculated —Where a particular number of days is prescribec
| by these Rules or by or under any other law or is fixed by the Court for doing
o any act, in computing the time, the day from which the said period is to he
/ reckoned shall be excluded. and if the last day expires on a day when the office

' of the Court is closed, that day and any succeeding days on which the Court
| remaivs closed shall also be excluded.

7. Forms to be used.—The forms set out in the Code with such modifications
or variations as the circumstances of each case may require, shall be mused for
the purposes therein mentioned. Where nc form required for any purpose is
prescribed, a form approved by the Registrar may be used.
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3. How decree, order, writ ete. fo run—ZEvery decree, order, writ summons,
warrant or other mandatory process shall run in the name of the Chief Justice |
and shall be signed by the Registrar or any other officer specifically authorised |
in that behalf, with the day. month and year of signing and shall be sealed with §
the seal of the Court.

9. Official Seal.—The official seal to be used in the Court shall be such as;-

the Chiet Justice may from time to iime direct and shall be kept in the custody._'.‘
of the Registrar. ;

10. Custody of the Records.—The Registrar shall have the custody of the Lg
records of the Court and no record or documeni filed in any cause or matter |

shall be allowed to be taken ocut of the custody of the Court without the leave
of the Couygt. |

11. Hours of siftings.—Unless otherwise crdered by the Chief Justice, the t

Court shall hold its sittings on all working days from 10-00 aA.avi. to 1-00 =i
and from 1-45 p.M. to 3-45 P.ML : o

12. Office hours.—The offices of the Court shall remain onen daily from 9-30 ;

A to 4-36 P, Any urgent matter filed before 12-30 e, shall be put up
before the Court on the following working day. '

13. Process and copying fee.—In all proceedings on the Original Side of the
Court process fee and copying fee shall be charged in accordance with the rules

in force immediately before the appointed day fixed under Section 3 of the Delhi
High Court Act of 19686.

14

Court’s power to dispense with compliance with the Rules.—The Court
may, for suffirient cause shown, excuse the parties from compliance with any
of the requirements of these Rules and may give such directions in matters of
practice and procedure as it may ccnsider just and expedient.

15. Application for fhe above purpose.—An application to be excused from

compliance with the requirements of any of the rules shall, in the first instance,
he placed hefore the Registrar, who may without interfering or dispensing with
anv mandatory requirements of the rules, make appropriate orders thereon, or,
if in his opinion, it is desirable that the application should be dealt with by the
Court, direct the applicant, it the other party has entered appearance, to serve .
a copy thereof on the said party, and thereafter place.the same before the Court
on a convenient day for orders. ’

(6. Courts power to enlarge or abridge {ime.—The Court may enlarge or
abridge the time appointgd by these Rules or fixed by any order enlarging time,
for doing any act or taking any proceeding, upon such terms if any as the justice
of the case may require, and any enlargement may be ordered,_although_ the
application therefor is not made until after therexpiration of the time appointec
or allowed.

f
17. The Court may at any time, either of its own motion or on thc:z applica-
tion of any party. make such orders as may be necessary or reasonable in respect
of any of the matters mentioned in Chapter XXI of these Rules.

18. Inherent power of the couri nob affected.—Nothing in these Rules shall
he deemed to limit or otherwise affect the inherent powers of the Court to make
such orders as may be necessary for the ends of justice or to prevent abuse of
the process of the Court. :

19. Micellaneous.—Except to the extent otherwise provided in these rules, the

provisicns of the Civil Procedure Code shall apply to all oyoceedings on original
side.
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CHAPTER II

|

W

Exercise of Original Civil Jurisdiction
i. Jurisdiction to be exercised by a Judge/Single.—Rverv suit coming before

the Court in its Ordinary Original Civil Jurisdiction shail be tried and heard
by a Single Judge.

2. Reference to two or more Judges.—(a) In any suit in which it appears

L that a substantial question of law zs t
E is involved,

25 to the interpretation of the Constitution
the defermination of which is necessary for 1he disposal of the suit,
the Judge may imake a reference to that effect to the Chief Justice, who may
thersupon constitute a Bench of fwo or more Judges for the determination of
such cuestion. The Bench so constituted shall return the suit to the Judge with
a copy of its judgment on such question of law and the Judge shall on receipt
thereof proceced to digspose of the suit in conformity with such judgment. :

(b} Notice of the aforesaid reference shall be given to the Attorney General
of India and to such other persons or authorities as thegCourt may deem fit.

(¢) The Court hearing the suit may at any stage of the proceedings order

 that the Union of India shall be added as a defendant.

(d) The Attorney General of India, and where Union of India is added as
a defendant in a suit under sub-clause (c¢) above, the Union of India shall not
be entitled to or liable for costs unless the Court having rvegard to all the cir
cumstances of the case for any reason otherwise orvders. .

3. Power of the Registrar.—The powers of the Court in relation to the ftollow-

. ing matters may be exercised by the Registrar:i—

(1) Admission of plaints;

(2) Applications to amend the plain’g. petition or subsequent proceedings
where the amendment sought is formal;

(3) applications for commission to examine witnesses under O.XXVI. rule
4(1)(a) and (c) of the Code;

{4) attachment of propefty of abhsconding witnesses;

(5) inquiries directed by the Court as to the fitness of (he persons to act
as trustees and receivers;

(6) applications for leave of the Court to file a plaint when such leave is
necessary;

(7) application under O.I. rule 8(i) for leave to sue o- defsnd on behalf
of or for the benefit of all having the same inte esi:

'{8) applications for the admission or appointment of a next friend or
guardian ad litem of a minor or a persQn c¢f unsound mind or new
next friends or guardians ad litem;

(9) applications for orders regarding issue of summons

> . or notices and
regarding service  thereof; .
(10) applications for fresh summons or nstice and fo: short date summons
and notices;

(11) applications for orders for substituted serviee of summons or notire:
(12) applications for transmission of process for service to anocther Court:

(13) application for permission to withdraw any Suit or application.
by consent or where the other side has not apneared;

(14) ‘applications for leave to file further or additional written statements

(15) applications for return of documents under O.XIIT, rule 9(i) of the
Code; and applications for return of exhibits;

{16) applications for orders for discovery and for orders concerning the
admission. production and inspection of documents:
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(17) apphcatxonq for ]eave to dehve1 mterrogatorles

(18) applications for orders for the transmission of a decree with the pres-
cribed certificates ete.: %

(19) app'l.ication.q for the execution of a document or for the endorsement
of a negotiable instrument under O.XXI, rule 34 of the Code;

(20) applications for examination of judgment-debtor as to his property
under O.XXI, rule 41 of the Code;

(21) applications for discharge from custody for the non-payment of sub- 1
sistence money;

(22) ar)phcahons falling under section 52 of the Code:

(23) apphcatlons for leave under O.XXI, rule 50, sub-rule (2) of the Code ;‘
except where liability is disputed: -

(24) applications for the issue of proclamations of sale under rule 66, and J
for direction as to the publication thereof under rule 67 of O.XXJ |
of the Court. N

(25) applications for possession under O.XXI, rules 95‘and 96 of the Code;

(26) applications for special directions to the officer concerned as te ihe
service or execution of any process of the Court. ;

(27) applications for orders for withdrawal of attachment or for return
of a warrant; 3

(28) applications for orders for payment of money realised in execution
or otherwise deposited in Court including uncontested apphcatzons
to share the assess reslised under Section 73 01 the Code;

(29) applications for comrhissions to examine witnesses under 0.XXVT, rule“
1 of the Code, unless the suit is on one of the lists of causes Ior
the day. |

(30) applications for extension of time under O.XXVII, rule 7 of the Code.’:
or by a party in default for further time to file written statement |
or affidavit of documents; :

(31) applications for statement of names and disclosure of partners’ ad-
dresses and residence under O.XXX, rules 1 and 2 of the Code;

(32) applications for orders requiring a party to a suit or matter to nro~
duce and leave with the Regisltrar any document not in the English |
language in his possession for the purpose of being cfficially trans-
lated; ¢

(33) applications for orders for the production of records or documents, or
accounts ﬁlsd in such records before any other Court;

(34) applications for the issue of a precept to another Court for the pro- "
duection of a record of such Court or of notice or summons to a
Public. Officer for the production of public records or registers;

(35) applications for the taxation and delivery of bills of costs;
(36) applications for production, inspection of a will or a copy thereof:

(37) applications under Order XXII of the Code for bringing on record fhe’
Legal Representatives of a deceased party: 5

Preovided that no order of substitution or revivor 'shall be made hy the
Registrar— e

(1) where a avestion arises as to whether any person is or is no’c a;
legal representative of the deceased party, ar y

(1) where a auestion of setting aside the abatement of the  cause is
involved— i
In such a case the Registrar shall after making an inquiry place thel

matter with his report and the findings before the judge in!
Chambers;
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(38) applications for enlargement or abridgement of time except 3
is fixed by the Court; ept where time

(39) applications for confirmation of sale and certificate of sale to pur-
chaser of immovable property;

(40) othgr interlocutory. applications directed by the Judge hearing the case
16 be placed for disposal before the Registrar; and such other appli-
cations as by these rules are directed to be so disposed of but not
included in this rule;

(41) applications for partiéulars;

(42) applications'for further and better statement of particulars under rule
5 of O.VI of the Code;

(43) applications for beiter statement of claim or defence.

I 4 Appeal against the Regisirar’s orders.—Any person aggrieved by any order
i made by the Registrar under Rule 3 may, within fifteen days of the making of
~such order, appeal against it to the Judge in Chambers, The appeal shall be
Lin the form of a petition bearing Court fee stamp of the 'J-‘élue of' Rs. 265 Ps.

- 5. Adjournments.—The Registrar may, and, if so directed by the Judge in
Chambers, shall at any time adjourn any matter and lay the same before the
‘Judge in Chambers, and the Judge in Chambers may at any time adjourn any
‘matter in Court.

6. Delegation of the Registrar’s Powers.—The Chief Justice and companion
Judges may assign or delegate to a Deputy Registrar or to any other officer any
‘functions required by these Rules to be exercised by the Registrar.

.~ 7. Disposal of matters by Judge in Chambers.—The following matters may Le
‘heard and determined by a Judge in Chambers:—

{1) appeal from the order of the Registrar or a reference made by him
or directed to be made by the Judge in Chambers:

{2) application for arrest before judgment, for attachment before judgment
and for appointment of a receiver:

(3) applications by defendant where he pleads a set-off under rule ¢ of
O.VIII of the Code;

(4) applications by defendant for setting up a counter-claim and applica-
tions in relation thereto;

(5) applications by receivers, guardians and other relating to the manage-
ment and disposal of the property;

(6) apnplications for leave under sub-rule (3) of rule 2 of O.II cf the Code;

(7) applications under rule 4, O.II, to join causes of action in a suit for the

3 recovery of immovable property;

(8) applications for stay of execution under rule 26(1) and (2) of O.XXI

‘ of the Code;

(9) applications for separate trials of different causes of action joined in
one suit; | :

(10) ap~lications for setting down for judgment in default of writéen state-
ment;

(11) applications for amendment of pleadings and for enlargement of ftime
to amend pleadings:

(12) applications to tax bills returned by the Taxing Officer;

(13) applications for review of taxation:

(14) applications for leave to defend under Chapter XV of these Rules;

(15) applications for execution of a decree oOr order, or for arrest Offha
judgment-debtor when such judgment-debtor does not appear on the
day of hearing fixed under the notice issued or on such day as the

i ; le
hearing thereof may be postponed to, or by attachement or scale,
with gower t0 order issue of notice under Section 74 and 145 and

under rules 2, 16, 22, 34(2), 37 or 66(2) of O.XXL of the Code.
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CHAPTER III
Form of Pleadings

1. Proceedings how written.—(a) Every plain{, written statement, application
petition and like presented to the Court:—

(i) shall be in English;

(i1) shall be fairly and legibly written, type written, iitho-graphed or printe
in double spacing on one side oi standard petition paper with an

inner margin of about four centimeters width on top and on the left§
side; '

(iii) Clause title—shall be instituted “in the High Court of Delhi” and shall
state the jurisdiction (whether Original, Civil, Testamentary or In-
testate or Matrimonial etc.) in which it is presented; p

(iv) Paragraphs.—shall he divided into paragraphs numbered consecutively,

each paragraph countaining as nearly as may be a separate allega-
tion.

(h) Dates—Where Saka or other dates are used, corresponding dates of Gre{
gorian Calendar shall also be given.

(c) Wames etc. of parties.—Full name and parentage, description of cach party &
and address and if such is the case the fact that a party sues or is sued in aj
representative character, shall also be set out at the beginning of the plaint,

pelition or application and need not be repeated in the subsequent proceedings i
in the same suit or matter.

(d) The names of parties shall bear consecutive numbers and a separate .
line should be allotted to the name and description of each party. These num-§
bers shall not be changed and in the event of the death of a party durins the §!
pendency of the suit or matter, his heirs or representatives, if more than one |
shall be shown by sub-numbers. Where fresh parties are brought in, they may ¢

be numbered consecutively in the particular category, in which they are brought §
in. ;

(e) Every proceeding shall state immediately afier the cause title the provi-
sion of law under which it purports to he made.

9. Endorsements and verification.—At the foot of every pleading. there shall
appear the name and signature of the Advocate, if any, who has drawn it and
also the name of a Senior Advocate, who may have gettled it. Every pleading

shall be signed and verified by the party concerned in the manner provided by'
the Code.

3. Particulars to be stated in address for service.—The address for service

shall be filed with every initial pleading, petition or application on behalf of
party and shall as far as possible containing the following:— .

{i) the name of ‘-the road, street, lane or Municipal or other number ot
the house; ’

(ii) the name of the town or village;

(i11) the post office or postal district; and

(iv) any other particulars necessary to identify the addressee.
4. Initialling alteration ete.—Every interlineation, erasure or correction in any g

pieading, petition or application or like document shall be initialled by the partyf
or his recognised agent or advocate presenting it. - ;

5. Translation of documents.—(a) No document in a language other ’thané
English shall be used for the purpose of any proceedings before the Court, unless
it is accompanied by a translation in English.

(i) agreed to by both the parties; or

(ii) certified to be true translation by the counsel engaged or attending at |
the hearing; or

(iii) prepared by a translator appointed or approved by the court.

(b) Every document required to be translated shall be translated by a trans-
lator appointed or approved by the court.
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CHAPTER 1V

Presentation of plaint and other docwments
. 1. Presentation at the counter.—All plaints, petitions, applications and docu-
¥é'ments shall be presented by the plaintiff, petitioner, applicant, defendant or res-
- pondent in person or by his duly authorised agent cr by an advocate duly

All such documents

The amount of Court fee affixed or paid on any such document shall
“also be indicated in the index.

Sufficient number of copies of the plaint, petition cr

. _ application shall also
- be filed for service on the opposite party.

9

P

Endorsement and Scrutiny of documents.—(a) The officer in charge of the

;;‘ﬁling-counter shall endorse the date of receipt on the plaint, petition, application
I or proceedings and also on the duplicate copy of the index and return the same

to the party. He shall enter the particulars of all such documents in the regis-
ter of daily fil'ing and thoreafter cause it to be sent to the officer concerned for
examination. If on scrutiny, the document is found in order, it shall be duly
registered. Where a document is found to be defeciive, such document shall,
after notice to the party filing the same, be placed before the Regisirar. The
Registrar may for sufficient cause return the said document for rectification or
amendment to the party filing the same, and for this purpose may allow to the
party concerned such reasonable time as he may consider necessary.

(b) Where the party fails to take any step for the removal of the defect within

the time fixed for the same, the Registrar may, for reasons to be recorded in

writing, decline to register the document.

(c) Any party aggrieved by any order made by the Registrar under this rule
may, within fifteen days of the making of such order, appeal agains{ it to the
Judge in Chambers.

3. Service on the opposite party.—(a) Where notice of an interlocutory appli-
cation is issued by the Court, a copy of the application, the affidavit in support
thereof (and if so ordered by the Court. of other documents filed therewith), if

"~ any, shall be served along with the notice on the other party. '

(b) The aforesaid copies shall show the date of presentation of the original
and the name of the advocate, if any, of such party.

4. Registration of proceedings admitted.—On admission, p]éints, petitions and

applications shall be registered in the appropriate registers and their number
entered thereon.

5. Ex-parte amendments—Amendments to pleading, which are made only for

the purpose of rectifying some clerical errors may be made on an order of the
Registrar without notice.

6. Attestation of amendmenis.—The attestation of any amendment under O.I1
rules 6 and 7, O.VI rules 16 and 17, O.VII rule 11 and O.XXI rule 17 of the
Code shall, unless otherwise ordered by Court, he dcne by the Registrar.

The amendment of any plaint or other proceeding carried out under the orders

of the Court shall unless otherwise directed by the Court also be attekted by the
Registrar.

7. Registers to be maintainpq.—The following Registers shall be kept on the
original Civil Side by such ministerial officer or officers as the Registrar may,
subject to any order of the Chief Justice, direct:—

(1} Register of rejected plaints:

(ii) Register of Civil Suits;

(iii) Register of documents, filed in Civil Suits;
(iv) Register of Miscellaneous applications;

{(v) Register of Wills;

(vi) Register of decree received for execution

from other Courts; and
{vii) Register .of Execution Applications.
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8. Arrangement of record in pending maiters—The record of a regul T
shall be divided into the following four parts:— giear sull

(i) main file;

(ii) miscellaneous application file;
(iii) process file; and

(iv) execution file.

>

4. Contents of main file.—The main file shall be kept in the following order:—
(i) dairy;
(ii) order sheet;
(iii) plaint together with any schedule annexed thereto;
(iv) *written statement;
(v) any other pleadings;
(vi) memorandum of issue;
(vii) (a) oral evidence;
(b) evidence taken on commission; and
(¢) documentary evidence.
(viii) application for reference to arbitration, the award of arbitrator, peti-

tion of compromise and report of the Commissioner and objections
to the Commissioners report, if any;

(ix) judgment and decree; and
(x) copy of the judgment and of the decree cf the Appellate Court or
Courts, if any.

"10. Miscellaneous applications’ File—In the miscellaneous applications file
there shall be kept all petitions, affidavits, and other cocuments not specifically
included in any other file.

11. Process file.—The process file shall contain—
(i) the index;

(ii) powers of attorney;
(iii) summonses and other processes and affidavits relating thereto,
(iv) applications for summoning witnesses;
(v) letters. etc., calling for records etc;
(vi) all other miscellaneous papers.
12. Execution file.—The execution file shall contain—
(i) the diary;
(ii) the execution ﬁpplication;
(iii) the order sheet;

(iv) all processes and other papers connected with such execution proceed-
ings.

5. Distribution to proper files—The splitting up of the record and the distri-
hution of the papers into the proper files shall in all cases be done at the outset
and shall be continued from time to time as and when they are veceived, papers |
in each file shall be paged separately. ; |

14, Omne file in miscellaneous applications.—¥or applications there may be
only one file with a title page prefixed to it.. Immediately after the title page
shall be filed the diary, the miscellaneous applications, the order sheet and then
nther documents.

15. Diaries.—Diaries shall be kept by the Reader in such form as may be
rreseribed. They shall be written legibly. The diary in the main file shall show
2 concise history of the suit of matter including the substance of the order passed &
oo all interlocutory applications therein. The diary in execution proceedings
shall contain a complete record of all proceedings in execution of a decree. =
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16 Order sheet—(a) The order sheet shall contain all orders passed by the
aurt at any hearing.

 (b) All orders shall be in English and signed by the Judge

 (¢) The order sheet shall also contain rveference to the application, return,
: iport or other similar document with respect to which an order is made.

(d) Excent in the case of such routine orders as “cail for the record”, puf up:
W1th the record”, and orders made in chambers, orders shall not be writien on
'apphcatxons returns, reports and other similar documents.

. 17 Removal of record from Court House.-—No member of the establishment
4 hall remove any official paper or record whatever, from the Court house without
_the special sanction of the Registrar.

CHAPTER V

Vakalatnama

‘ ', Exeention and filing of Vakalatnama.—An Advomte’on his filing a Vakals
_- nama duly executed by a party shall be entitled to act as welil as to rlead '4 or
,‘the ovarty in the matter and to conduct and prosecute aill procesdnes that may
e taken in resp=ct of such matter or any application connecled with the sarnve
any decrc2 or order passed therein including proceedings in taxation and
‘applications for review, execution and appeal in the High Court and to take
all such other steps as he may be specifically authorised by the power of attornev.

, Certificate of fees.—Every Advocate shall before the commencement of ihe
‘ﬂnal arguments in the suit or matter file a certificate showing the amount of foe
paid with date of payment or agreed to be paid to him.

‘ 3. Endorsement on Vakalatnama.—No Vakalatnama shdll be accepted unless
'1t contains the following under the signatitwve of the Advocate-——

(i) an endorsement in token of its acceptance with the date of acceptance;
and

(ii) the address for service of the Advocate.

i 4. MNotice of determination of authority of Advocate.—A parly desiving to.
- obtain an order for determination of the authority of his Advocate who has
" filed a Vakalatnama on his behalf in a suit or matter shall do so by application
'i:‘ after first giving notice thereof to that Advocate, and the fact of such notice
. having been served shall be stated in the affidavit in support of such application.

5. Motice of discharge to a client.—An Advocate in a suit or matier desiring
to obtain an order for his discharge, shall first give notice of his intended appli-
¥ ecation for discharge to his client and the fact of such notice having heen served
shall be stated in the application.

g Provided that an Advocate may be discharged by conseni of the Advocafﬁe and
_ the parly by a leiter addressed to the Registrar and signed by the Advocate and’
the party.

CHAPTER VI

@
Appearance by Defendant, Written Statement, Set Of and Counter Claim

1. In default of appnearance by defendant suit to be posted on short eawse day.—
If on the day fixed for his appearance in the writ of summons the defendant
does not appear and it is proved that the summons was duly served, the suit
shall, whether the summons was issued for final disnosal or not, Le set down
for final disposal on the next or some subsequent short cause day.

2. Procedure when defendant appears.—It the defendant appears personally or
by an advocate before or on the day fixed for his appearance in the writ of sum-
mons:.—
(1) Where the summons had been issued for final disposal, the suit shali
" he set down for final disposal on the next or subsequent short cause.
day;
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(ii) Where the summons is for appearance and for filing written statement
the defendant shall file the written statement on the date fixed for
appearance. A copy of the written statement shall be served on#
the plaintiff and the written statement shall not be accepted unless i
it contains an endorsement of service signed by such party or his§l
Advocate. g

3. Exiension of time for filing writien statement.—Ordinarily, not more thanfl
one extension of time shaill be granted to the defendant for filing a written state-§
ment:; provided that a second or any further extension may be granted cnly onf
an application made in writing setting forth suificient grounds for such extensionf
and supported. if so reguired, by an affidavit.

4. Procedure where no written statement is filed by any defendant.—If thel@
defendant or all the defendants in a suit shall have failed 1o file his or their§
written statements within the time allowed under rules 2 and 3 or any timef
extended by order, suit shall be set down for final disposal on the next or sub-§
sequent short cause day. Should the defendant or one or more of several defen- §
dants then appear and show good cause for his or their defaull, he or they ma_\,",
be allowed to defend on payment to the plaintifi cf such cosis if any as may be |
cawarded and the suit may be transferred to long causes or may be postponed. :

5. Service of copies of written statement and list of documents on the oOiher
side.—No written statement or list of documents shall be filed without the leave.
5t the Court unless a copy thereof has been previously served on each party 'or
his advocate. Parties or their advocates served with such copies shall give a|
receipt therefor. Copies shall be authenticated by the signature or initials of
the parties or their advocates on each page at the "bottom of the left hand
margin.

Al

6. Orders as to claims for set-off—Where a defendant pleads a set-off under |
“O. VIII, rule 6 of the Code, the Court on the application of the plaintiff made in
that behalf may at any stage of the proceedings and after hearing the defendant
make an order directing that the claim for set-off be tried separately or make k
such other order as may be just. ]

o

7. Counter-claim by defendant.—(a) A defendant in a suit, in addition to his
right of pleading a set-off under O. VIII, rule 6 of the Code may set up by way
of counter claim against the claims of the plaintiff any right or claim, whe{her |
such counter claim sounds in damages or not.

(b) Subject to the provisions of rule 10, such counter-claim shall have 'thef,
same effect as a cross-suit so as to enable the Court to pronounce a final judge- i
ment in the same suit, both on the original and on the counter claim. f

8. Coanter-claim to be specifically pleaded.—Where any defendant seeks to
rely upon any grounds as supporting the right of counter claim he shall, in his|
written statement, staté specifically that he dces so by way of counter claim.

9. Reply to counter-claim—When a counter claim is made in a written state-
ment, plaintiff may deliver a reply to the counter claim within three weeks or
within such further time as the Registrar may for sufficient cause allow.

10. Orders on Counter-claim.—Where a defendant sets up a counter c:laiin,_;
the Court on the application of the plaintiff made in that behalf at any stage’
of the proceedings and after hearing the defendant may make an order directing

that the counter claim be tried separately or make such other order as may be
just.

11. Proceeding with the counter-claim where suit is siayed etc.—Where in any
case in which the defendant sets up a counter claim the suit of the plaintiff is
stayed, discontinued or dismissed the counter claim may nevertheless be pro-
ceeded with.

19. 0.XX rule 19 to apply to decree in such suits.—Sub-rules (1) and (2) of
rule 19 ¢f O.XX of the Code shall apply to the decree in a suit in which counter
.¢claim is made.


dhc
Text Box


Pary, 11--Src. 1] DELHI GAZETTE EXTRAORDINARY

Io3

CHAPTER VII
Directions

1. Setting down _for directions.—When the pleadings have been closed, the suit
Jhall after fifteen days thereof be set down before the Registrar for directions:

% Provided that any party may apply for directions before closing of the plead-
ihgs and the Registrar may grant or refuse such application. ¥

2. Issuing of directions.—On the suit coming for directions before the Regis-
grar, he shall so far as practicable, make such orders as may be proper with
irespect to the following matters:

Admission, discovery, interrogatories and inspection of documents.

. 3. Appeal from Registrar to a Judge.—Rule 4 of Chapter II shall apply in the
vent of any party wishing to have any matter on which directions have bheen
2n by the Registrar, under rules 1 and 2 of this Chapter, referred to the

: 4, Date for settlement of Issues by Court.—After the ,pleadings have been
«closed and the directions, if any, given, have been duly ‘tomplied with, a date
shall be fixed for settlement of issues by the Court.

CHAPTER VIII

Adimissions, Denials, Framing of Issues and Examination of Parties

1. Proceeding at the First hearing.—On the date fixed for defendant’s appear--
nce, the parties or their advocate shall produce before the Court all the docu-
ents in their power or possession upon which they intend to rely. On the first
earing the Court shall ascertain from each party or his advocate whether he
dmits or denies such allegations of fact as are made in the plaint or written
Ustatement (if any) of the opposite party, and as are not expressly or by necessary
timplication admitted or denied by the party against whom they are made. The
urt shall record such admissions or denials.

2. Judgment at the first hearing.—If on the first hearing, judgment s confessed
by the defendant, then the Court shall proceéd to judgment. If on that date
1e defendant appears and the plaintiff does not appear, the Court shall make

~order that the suit be dismissed, unless the defendant admits the claim or
art thereof, in which case the Court shall pass a decree against the defendant
‘upon such admission, and where part only of the claim has heen admitted, shall
dismiss the suit so far it relates to the remainder.

! 3. Examination of parties etc. at the frst heaving.—If at the first hearing the
"defendant does not admit the claim the Court shall examine any party appearing
in person or present in Court, or any person able to answer any material ques-
L tions relating to the suit by whom such party or his advocate is accompaenied.
“Wlhe Court, may, if it thinks fit, put in the course of such examination questions
suggested by either party.

' 4. The substance of the examination shall be reduced into writing and shall
m part of the record, and where after such examination it appears that the
parties are not at issue on any question of law or of fact, the Court may at

¢ 5. Disposal of the matter at the first hearing.—(1) Where the parties are at
ue on some question of law or of fact, the Court may frame issues, and if
Hisfied that no further argument or evidence than that the parties can at once
duce is required upon such of the issues as may be sufficient for the decision
the suit, and that no injustice will result from proceeding with the suit forth-
’bh, may proceed to determine such issues, and, if the finding thereon is suffi-
cient for the decision, may pronounce judgment accordingly.

9) Further Proceedings.—Where the finding is not sufficient for the decision,
Court shall adjourn the matter directing the parties to file a list of witnesses
ch they propose to produce in support of their respective cases. The parties
1 along with the said list file further documents, if any. They shall also indi-
te the particular fact or documents which is sought to be proved by the evid-
ce of a witness, On the date so appointed, the Court shali after examining the:
id list and the particulars give further direction as to the hearing of the sujt.
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CHAPTER IX A
Interlocutory Applications

1. Form.—Every interlocufory application shall be instituted in the swmt o
matter in which it is filed.

2. Contents of applications.— (i) Except where otherwise provided by thes
Rules or by any law for the time being in force, an 'interlecutory applications:-

(a) shall contain only one prayer or one series of alternative prayers o
the same kind;

(b) shall not contain any argumentative matter;

(c) shall be supported by affidavit stating clearly the grounds ang iht
' facts on which the application is based.

(ii) Copies of the application, affidavit and of such other documents annexed

thereto as the Registrar may direct shall also be filed for being served on the
Opposite side. |

3. Counter-affidavits etc.—(i) Unless otherwise ordered by the Court, counter
affidavit shall be filed not less than four days before the hearing. !
(ii) Not more than one affidavit in rejoinder may be filed without the leay
‘of the Court. Such affidavit, unless otherwise ordered by the Court, shall be flg

not less than two days before the date of hearing. Such affidavit shall be confir
<d strictly to matters of reply.

(iii) No counter-affidavit and no affidavit in rejoinder shall be filed uniess
copy thereof and copies of annexures thereto, if any, have been previously serve
on each party or his advocate. Parties or their Advocates served with such conie
shall give a receipt therefor. Copies shall he authenticated by the signature (¢
initials of the parties or their advocates at the end of the copy.

(iv) Except by leave of the Court, no affidavit in support of an applicatio
nc counter-affidavit and no affidavit in rejoinder beyond those which are file
and copies of which will annexures thereto are served in time as aforesaid sha
be usad at the hearing, or cliowed on taxation.

(v) Where any affidavit, counter-affidavit or affidavit in rejoinder is not fil

or served as aforesaid it shall be kept separately in the record of the case un(a
leave of the Court has been obtained under sub-rule (iv). i

|

CHAPTER X
COMMISSIONS

Commission to Examine Witnesses J

1. Parties to noﬁfy of Commission.—(a) When a party to a suit or matte
intends to apply for a commission to examine a witness, he shall notify to t
Registrar his intention within ten days from the date of the settlement of issue

and thereupon unless otherwise ordered by the Court, the suil or matter, sha
noi be set down for final disposal.

(b) Commission for viva voce examination.—Applications for issue of co
mission for viva voce examination shall be rnade by a party within seven day
~of notifying his intention under rule 1(a) and shall be accompanied by
affidavit disclosing the nature of the evidence sought for from the witness.

(¢) No application for the issue of such commission as aforesaid shall be ente
‘tained after the suit or matter has been set down for final disposal unless t
court is satisfied that the aoplication could not have been made earlier, and i
that case the Court may make such order as to costs as it deems iit.

2. Commissions on Interrogatories.—(a) Application for the issue of commi
sion to examine witnesses on intervogatories shall be made by a party within {
time allowed by the Court, and shall be supported by an affidavit and acco

panied by interrogatories. Copies of such application, affidavit and interrogatori
shall be served on the opposite party.
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. (b) If the opposite party objects to the issue of the commission, he shall,
within seven days of the service on him of the aforesaid documents, file his objec-
“tions. The application with the objections if any filed therein shall thereupon be
- placed before the Court for final orders.

. (e) On the application being allowed, the opposite party unless otherwise
Eprdered by the Court shall within ten days of the date of the order file cross
_interrogatories and serve copies thereof on the other party, who shall, within
seven days thereafter, file re-interrogatories. The mafter shall thereafter be

?‘placed before the Court for final orders.

,;\. 3. Final hearing may be fixed after return of commission.—If the application
3 :l'gferred to in rules 1 or 2 is granted, the matter may not be set down for final
disposal before the return of the commission, except by order of the Court.

4. Freparation etc. of commission.—Commission shall be prepared by the Regis-
trar who shall seal the same and annex thereto the interrogatories, cross-interro-
gatories, reinterrogatories and documents, if any, and shail enclose it (with
_directions that the same be returned to him when executed) in a sealed envelope.

5. Commissions within local limits.—Commissions for examination of a persen
within the Jocal limits of the Court shall be executed by & Commissioner appoini-
{ ed by the Court. ] :
|

6. Examination de bene esse.—Commissions for examination of witness de bene
| esse may be issued at any time notwithstanding anything hereinbefore contained
| in cases where it is not possible for the examination to be conducted by the Court.

: 7. Return of Commission.—(a) Every order for the issue of a commission of
| Letter of Request may appoint a date allowing sufficient time for its execuiion
and return.

(b) If the Commissioner is unable to return the commissinon duly executed
within the time fixed by the Court, the Court may extend the time or cancel the
commission and may appoint another commissioner in his place.

8. Deposition. to be read over to and signed by the wiiness.—The evidence

- shall be recorded as far as pessible in the narrative and in the language in which

it is given by the witness; where it is not possible to do so, it may be recorded

in English. After taking down the deposition of any witness but before obtain-

ing his signature thereon, it shall be distinctly read over and, when necessary,

~ interpreted to the witnesses and thereafter left with the Commissioner who shall
- subscribe his name and date of the examination.

S Oy T SR T TR S

Commissions for Accounts etc.

N

9. Commissioner for taking acecounis etc.—The Court may appoint a suitable
person as Commissioner for taking accounts, making local investigations and
effecting partition of immovable property.

. 10. Registrar to send necessary proceedings to Commissioner.—The Registrar
~ shall furnish the Commissioner with such part of the proceedings as may be
necessary.

e bl o o 503

11. Commission for taking accounts how executed.—(a) The Commissiener shall
~ fix the period within which the statements of accounts and objections thereto are
to be filed by the parties concerned.

(B) The Statement of account shall be in the form of a debtor and creditor
account and shall be verified by the party concerned or his agent. The items on
vgach side of the account shall be numbered consecutively and a balance shall
- be shown.

(¢) The statement of objections shall specify the items to which objections are
- taken by reference to their numbers in the statement of account.

: (d) The statement and objections shall also state (i) the grounds of each objec-
~ tion and (ii) the balance, if any, admitted or claimed to be due; and it shall be
- verified by the affidavit of the party concerned or his agent.



dhc
Text Box


10O DELHL GAZEL L EXTRAORDINARY [ParT II-Skc, 1{

(e) If any party fails to file his statement of account or objections within thd
period allowed, the Commissioner shall report the fact to the Court. .
(f) When the case before him is ready for hearing, the Commissioner shall,'
v reading the statements filed before him and after examining the parties, if

sary, ascertain the points on which the parties are at issue and require them
to produce their oral and documentary evidence on such poinis.

(g) After the evidence has been duly taken and the parties have been heard,
the Commissioner shall submit his report together with the entire record and a

s%utement in the form of a diary of the proceedings before him. The report shall
state—

(i) the contested items allowed or disallowed by the Commissioner;
(ii) the reasons for allowing or disallowing the above;

(iii) the amount found due;

(iw) the mame of the party to whom it is due; and

(v) the name of the party by whom it is due.

- 12. Deposit of Commission fees.—(a) The Commissioner shall be paid such
fees and in such manner as may be ordered by the Court. ‘

(b) The Court or the Registrar as the case may be, may order that such
amount as it or he considers proper, be deposited in Court in advance towards|
the Coramissioner’s fees, together with the costs of issue of the commission, within
seven days of the grant of the commission or letters of Request or within such
further time as may be allowed. In default, the matter shall, unless otherwise

orcdered for reasons recorded in writing, be set down for final disposal in due
course. '

{(¢) It at any subsequent time the Court is satisfied that the deposit made
under sub-rule (b) is not sufficient to cover the remuneration of the Commissioner,
it may, after notice to the parties or their Advocates, order that such furtheri
smount as it considers proper be deposited in Court within seven days from the
cdate of such order or within such further time as the Court may allow. In
default, the procedure prescribed in sub-rule (b) shall be followedl.

13. Notice of filing of report; Filing objections thereto.—(a) On receipt of the
report of the Commissioner other than the report forwarding the deposition of a|
witness recorded by him, the Registrar shall give notice to the parties to the suit|
or matter of the filing of the report. :

(b) Any party desiring such report to be set aside or varied shall, unless the
Regisirar, otherwise directs, within ten days from the date of the service of such:
notice on him, file his objections thereto that serve a copy of the same on the
other parties to the suit or maiter. After the objections have been filed as afore-
caid. the suit shall be set down for hearing of such objections. If any party afier
having tiled objections/abandons or does not proceed with them, any other party
in the same interest shall be at liberty to proceed with such objections.

14. Notwithstanding anything contained in this Chapter Commissions and
letters of reguest for examination of witnesses in foreign countries will be govern- |
ed by the directions issued by the appropriate authorities from time to time.

§

CHAPTER XI

1. Summons to witnesses.—(2) An application for calling witnesses before the
Court or a Commissioner appointed to take evidence, shall set forth a list of the
witnesses and state, in additinn fo the varticulars required by rule 5 of Chapter:
X1, whether they are required to give evidence as experts or otherwise or to
sroduce any document, and, in the latter case shall specify the date and descrip-
tion of the document so as to identify it. '

(b) If the applicant desires to produce witnesses or any one of them under
O. XVI. rule 1-A of the Code, the fact shall be stated in the application.

(¢) Upon the grant of process, the process fee, travelling expense and subsis-
tence ailgwance cﬁlargeable, if any, in respect thereof shall be calculated Ly the
office forthwith and deposited by the party concerned within seven days.

9. Re-attendance of witnesses on adjourned hearing.—When the hearing is
adjourned, re-attendance of the witnesses present may be secured by payment to
them of travelling and subsistence allowances and by binding them over on the
date fixed by the Court for re-attendance.
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{ 3. Production of public docwument.—(a) Every application for summons for
ifproduction of public documents shall be supported by an affidavit stating—

(i) the document or documents the production of which is required;
(ii) the relevancy of the document or documents;

(iii) why the production of a certified copy of the same would not serve the
purpose, and

(iv) in cases where the production of a certified copy would serve the pur-
pose, whether application was made to the proper officer for a certi-
fied copy and the result of such application.

(b) The Registrar shall not issue such summons unless he considers the pro-
duction of the original necessary and is satisfied that the application for a certified
copy has been duly made and has not been granted. The Registrar shail in every
- case record his reasons in writing.

i‘,
:

; (¢) Nothing in this rule shall apply to an application under Order 13 rule 10
. of the Code for production of the record of any suit or proceeding.

r 4, Return of original public record afier its productipn in evidence.—When
- public records are produced and put in evidence in original, the Court, unless
it thinks it necessary to retain the original, shal] direct a copy to be made atl the
§expense of the applicant and shall return the original.

5. Power to Court to summon public records suwo motu.—Nothing in rule 4
shall prevent the Court of its own motion from sending for public records or
| other documents in the custody of a public officer or Court if it thinks it neces-
- sary for the ends of justice. Costs for such summoning and of production of
such records or documents shall be paid by such party as the Court directs.

)

g

CHAPTER XII
Adjournments

1 1. Adjournments to be to a day certain.—All adjournments shall be to a day
~ certain. No suit or matter shall be adjourned sine die except for reasons record-
I ed in writing.

. 2. Adjournment granted omly on good cause.—No adjournment shall be grant-
. ed except on good cause shown. The consent of parties shall not of itself be a
~ good cause for adjournment.

CHAPTER XIII

Proceedings at the hearing of suits and upto and inclusive of Decrees

b 1. Evidence, how taken.—(a) Upon the hearing of any suit or matter the evid-
) ence of each witness shall be taken down by or in the presence and under the

|\ superintendence of the Judge, ordinarily in the form of a narrative.
B

(b) A party to a suit or matter in which deposition of a witness has been taken
~ down in shorthand or typed to. the dictation of the Judge shall he entitled to be
. furnished on payment of the prescribed fee with a typed copy of the transcript,
provided that ordinarily a written application has been made at the commence-
- ment of the hearing to be so furnished with a copy. .
, 2. Any particular guestion and answer may be taken down.—-The Court may,
%Of its own motion or at the request of any party or his advocate, take down or
~ cause to be taken down any particular question and answer, or any objection to
= any question.

3. Numbering of witnesses and documents—Depositions of witnesses of both
| sides and documents admitted in evidence shall be numbered in such manner as
* the Court may direct.

4, Witnesses not to be present in Court during hearing of the suit—Witnesses
- other than the parties shall not; unless otherwise ordered by the Court. be present
during the hearing of the suit or other matter in Court-room before their deposi-
tions have been recorded.

TR
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5. Exhibits other than in English to be translated.—Except by leave of til
Court, no document not in English language, shall be read or received in evidenc
unless it is translated in English in accordance with the Rules. :

6. No compromise without leave of Court in pauper suits.—Where a plaint'v
has been permilted to sue in forma pauperis, the suit shall not he compromisedf
without leave of the Court.

7. Written judgment of two or more Judges how pronounced.—When any suifl
or matter is heard by ilwo or more Judges:

(i) If they have agreed to a written judgment, one of them may pronouncel
the judgment in the absence of the other or others. ‘

(ii) if one or more of them has written a separate judgment, one of themt
may pronounce the judgment written by the other or others. '

8. ngment of costs a condition precedent for bringing a fresh suit.—When all
suil is allowed to be withdrawn with liberty to bring a fresh suit in respect of
the same subject-matter, then unless the Court shall otherwise direct, the order
shall be drawn up so as to make the payment of the costs of the suit a condition
precedent to the plaintiff bringing a fresh suit.

9. Settling of draft of decree.—Where the Registrar considers it necessary that
the draft of any decree or order should be settled in the presence of the parties
or where the parties require it to be settled in their presence, the Registrar shall, §
bv notice in writing, appoint a time for settling the same and the parties shallll
attend the appointment and produce the briefs and such other documents as may
be necessary to enable the draft to be settled.

10. Where any party is dissatisfied with the decree or order as settled by the_
Registrar, the Registrar shall not proceed to complete the decree or order without!
zllowing that party sufficient time to apply by motion to the Court. ‘

11. Copies of decrees to Collector in case of pauper costs.—The Registrar shalll
cause copies of decrees to be prepared without delay for communication to the
Collector in cases in which pauper costs are recoverable by Government.

192. Wrrors how rectified after decree sealed.—After a decree or order has been
sealed, any application to rectify any inaccuracy other than a clerical or arith-
metical error and to make it in accord with the judgment, shall be made to the
Judge who passed the decree or order, or. in the event of his absence, to any
other Judge, and the Judge may after notice to the parties, when he deems it
necessary amend the same so as to bring it into conformity with the judgment,
ar rectify such inaccuracy or error. Save as aforesaid no alteration or variation
shall be made without a review of judgment and re-hearing under the provisions
of section 114 and O.XLVII of the Code.

CHAPTER XIV

Suits by or against minors and persons of unsound mind 1
1. Admission of next friend to bring a suit formal ovder umnecessary.—When
2 suit 1s brought on bghalf of a minor, the next friend shall make an affidavit, to-;d
he presented with the plaint in the suit, that he has no interest directly or in-
divectly adverse to that of the minor, and that he is otherwise a fit and proper
person (o act as such next friend. The age of the minor shall also be stated.
No formal appointment of the person instituting the suit as next friend need he
made.

2. Next friend to file address for service.—(a) The next friend shall file along
with the plaint a memorandum in writing stating his address for service.

(h) If the next friend fails to file his address for service as aforesaid or within |
sueh further time as the Registrar may allow, the plaint shall not be admitted.

3. List of all likely guardians ad litem to be filed—(a) In suits where the
defendant is a minor, the Plaintiff shall file with the plaint a list of relatives and
all other persons with correct addresses, who prima facie are most likely to be
capable of acting as guardian for the minor defendant in the suit.

(b) A notice shall issue simultaneously to all such persons, single process fee
heing levied. Such persons shall be deemed to be unwilling to act as guardian
ad titem, if, after service of notice. they fail to appear on the date fixed.
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6 A (c) If the persons specified in the list fled under sub-rule (1) are unwilling
‘@0 act as guardian ad litem, the Registrar may, if there be more defendants than
one and their interests are not adverse te the minor, appoint one of siuch cefend-
ants who may be willing tc act as guardian ad litem; or may appoint forthwith
one of the officers of the Court as such guardian ad litem.

4. Address for service of guardian ad litem.—Every guardian ad litem of &
defendant other than an officer of the Court, shall, within seven days of the
order of his appointment as such or within such further time as the Registrar
may allow, file in Court a memorandum in writing stating his address for service.
Failure on his part to do so may be deemed sufficient ground for removing him
under rule IT of Order XXXII of the Code.

5. Application of rules 1 to 4 to persoms of unseund mind and to sppeals and
‘application.—The provisions contained in this Chapter so far as they may be
applicable extend mutatis mutendis to persons adjudged to be of unsound mind
and to persons who, though not so adjudged, are found by the court, on enquiry,
10 be incapable of protecting their interests when suing or being sued b reason
of unsoundness of mind or mental infirmity. These provisions shall apply fto
appeals and applications connected therewith.

CHAPTER XV ¢

Summary Sutts

= o

1. Suits to which the .chapter applies—The provisions of this Chapter shall
apply tc all suits upon bills of exchange, hundis or promissory notes.
2. Notice to defendent.—On the filing of the suit, notice shall be issued to the

defendent ‘cal.ling upon him to obtain leave from the Court to appear and defend
the suit within 20 days of the service of the said notice.

Gem—- T

: 3. Comsequences of failure to obtain leave to defendent.—The defendent shall
- not appear or defend the suit unless he has obtained leave from the Court to
~ appear and defend; in default of his obtaining leave or of his appearance and
~ defence in pursuance thereof, the allegations in the plaint shall be deemed to he
admitted, and the plaintiff shall be entitled to a decree:

E (a) for the principal sum due on the instrument and for interest calculated
j in accordance with the provisions of section 79 or section 80, as ihe
3 case may be, of the Negotiable Instruments Act, 1881, upte the date

of the institution of the suit, or for the sum mentioned in the sum-
mons, whichever is less, and for interest upto the date of the decree
at the same rate or at such other rate as the Court thinks fit; and
(b) for such subsequent interest, if any, as the Court may order under
section 34 of this Code; and
(e) for such sum for costs as may be prescribed:

Provided that, if the plaintiff claims more than such fixed sum for costs,
the costs shall be ascertained in the ordinary way.

4 4. When leave to defend to be given.—The Court shall upon appliceiion by the
'\ defendant give leave to appear and to defend the suit, upon affidavits which dis-
* ‘tlose such faets as would make it incumbent on thé holder to prove congldera-
' tion, or such other facts as the Court may deem sufficient to support the (oplica-
. tion.

(b) Leave to defend may be given wnconditionally or subject to such terms
as to payment into Court, giving security, framing and recording issues or other-
wise as the Court thinks fit.

5. Written statement.—When an order has been made giving leave to the
defendant to defend a suit to which this Chapter applies, the defendant shall,
within fourteen days from the date of such order, fle his written statement uniess
. the Court, orders the affidavit of the defendant tc be taken as his writien state-
. ment or allows a longer time for filing the written statement. The suit may be
¢ get down for directions upon a written statement being filed or upon such order
~ Dbeing made as aforesaid.

6. On default by defendant swit to be set down forthwith.—Where the defend-
ant makes default in filing his written statement or in complying with conditions
which may have been imposed on him, within the time limited in the order or
extended by the Court, the plaintiff shall be at liberty to have the suit set down
or hearing forthwith, ag if no such order had been made.
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7. Ex-parte order may be set aside on application.—An ex-parte order gividg:
leave. to defend may be set aside or varied on the plaintiff’s application, aftel
notice to the defendant, but the Court shall refuse to issue the notice and rejedfH
the plaintiff’s application if it appears that such application could not be allowell !
without going into the merits of the suit, or if the plaintiff has unduly delaysit:
making such application. g

8. Decree may be set aside and leave to defend may be given.—After decreth
the Court may, under special circumstances, set aside the decree, and if neces)
sary stay or set aside execution, and may give leave to the defendant to appeatf
to the summons and to defend the suit, if it seems reasonable to the Court sc toi
do, and on such terms as the Court thinks fit.

9. Bill hundi or note to be deposited in Court.—In any procesding under this
Chapter the Court may order the bill, hundi or note on which the suit is foundedi
to be forthwith deposited with an officer of the Court, and may further ordeif

that all ;proceedings shall be stayed until the plaintiff gives security for the
thereof.

10. Chapter applies to proceedings for recovery of expenses incurred in noting}
for mom-acceptance or nomn-payment—The holder of every dishonoured bill off
exchange or promissory note shall have the same remedies for the recovery offf
the expenses incurred in noting the same for non-aceceptance or non-payment, off

otherwise, by reason of such dishonour, as he has under this Chapter for the
recovery of the amount of such bill or note.

11. Suits governed by the other provisions in other respecis.—Save as provid-
ed by this Chapter, the procedure in suits hereunder shall be the same as thef
procedure in suits instituted in the ordinary manner. '

12. 0.37 C.P.C. to apply to the extent not inconsistehts with the Rules.—Thel
provisions of Order 37 of the Civil Procedure Code so far as they are not in-}

consistent with the provisions contained in this Chapter shall apply to suits to 1
which this Chapter applies.

CHAPTER XVI
Commercial Suits

1. Commercial cases defined.—Commercial suits include suits arising out of thef
ordinary transactions of merchants, bankers and traders; and amongst ofthers|
those relating to the construction of mercantile documents, export or import of{
merchandise, affraightment, carriage of goods by land, sea or air insurance, bank-{
ing and mercantile agency and mercantile usages.

2. Plaint in such cases to be marked “Commercial” Suits.—Where a plaintiff, |
on the presentation of the plaint, applies that his suit may be dealt with as a}
commercial suit, the Registrar shall if satisfied that the suit is a commercial suit §|
and has been brought without undue delay, cause the plaint to be marked with §
the words “Commercial Suit” in addition to the usual endorsements. :
Explanation.—A. suit which has been brought within six months of the causey
of action having arisen has been brought without undue delay. i

i g
CHAPTER XVII
Dates and Cause Lists

1. Cause Lists.—(a) On such day in the week as may be fixed by him, the
Registrar shall sit to fix dates in suits, miscellaneous and interiocutory applica- ||
tions and other matters pending on the original side. b

{(b) Subject to the orders of the Court, matters fixed for final disposal on any.
day of the week shall be entered in the list for that day according to the date of
their registration provided .that precedence be given to:—

(i) part-heard matters; and _
(ii) as between the suits-of the same vear to commercial suits.

{(¢) The cause-list shall be prepared under the directions of the Registrar and
gsigned by him.

(d) 'If there be more Judges than one on the Original Side, a separate cause- §
list of the matiers before each Judge shall be prepared in the manner aforesaid §
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H 2. Day for short causes.—Short causes shall be set down for hearing on such
ﬁfda’ne as may be appointed for the purpose.

IXIL

3. What are short causes.—The following suits or matters shall be deemed to
ibe. short causes:

(1) Ex parte suits;

{2) undefended suits;

(3) suits to which Chapter XV applies;

(4) mortgage suits, rent suits, suits on bonds or acknowledgments;
; {5) objections to commissioner’s report;

E (6) such other suits or matters as may, by special order of the Court, be
E directed to be tried as short causes.

wrrr

—

. Any other suit or matter shall be deemed to be a long cause.

4. Fixing of dates for final disposal.—Suits to which Chapter XV applies shall
not be set down for hearing till the expiration of ten days from the date of
‘service of summons. If an application for leave to defewd is filed within those
‘ten days, notice shall be given to the plaintiff or his advocate and the suit shall
‘be set down for hearing of the application instead of for iinal disposal.
CHAPTER XVIII

Affidavits

1. Proof of facts by affidavits.—The Court may at any time, for sufficient rea-
sons, order that any particular fact or facts may be proved by affidavit, or that

the affidavit of any witness may be read at the hearing, on such conditions ag
‘the Court thinks reasonable:

. Provided that where it appears to the Court that either party bona fide desires
' the production of a witness for cross-examination and that such witness can be

‘produced, an order shall not be made authorising the evidence of such witness to
‘be given by affidavit. :

. 2. Evidence by affidavits.—Upon any application evidence may be given by
affidavit; but the Court may, at the instance of either party, order the attendance
' for cross-examination of the Deponent, and such attendance shall be in Court,

' unless the Deponent is exempted from personal appearance in Court or the Court
otherwise directs. .

- 3. Title—Every affidavit shall be intituled in fthe cause, appeal or matter in
| which it is sworn.

i
4. Ferm.—Every affidavit_shall be drawn up in the first person, and shall be
pdivided into paragraphs to be numbered consecutively, and shall state the des-
k ription, occupation, if any, and the true place of abode of the Deponent.

¢ 5, Contents of affidavits.—Affidavits shall be confined to such facts ag the
Deponent is able of his own knowledge to prove, except on interlocutory applica-

‘tions, on which statements of his belief may be admitted, provided that the
grounds thereof are stated.

6. Imterpretation of affidavits—An affidavit requiring interpretation * to the
\deponent, unless interpreted by any of the persons mentioned in Rule 7, shall be
linterpreted by an interpreter nominated or approved by the Court, if made with-
lin the jurisdiction of this Court, and if made elsewhere, shall be interpreted by

'a competent person who shall certify that he has correctly interpreted the affida-
\vit to the Deponent.

| 7. Before whom affidavits are to be sworn—Affidavits for the purposes of any
‘cause appeal or matter before the Court may be sworn before a Notary or any
tauthority mentioned in section 139 of the Code or before the Regisirar of the
Court, or before a Commissioner generally or specially authorised in that behalf
by the Court. The authority attesting any such affidavit shall wherever the per-
son is known to him, append a certificate to that effect on the affidavit and
where the person affirming the affidavit is not known to the author:ty concerned,

the certificate shall state the name of the person by whom the person affirming
l,);e‘ affidavit has been identified.
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Wherever an affidavit is affirmed by an illiterate person or a person not col
versant with the English language, the authority concerned shall before attesting
the same ranslate and interpret the contents of the affidavit to the person affirm-
ing the same and certify the said facl separately under his signature.

8. Pardabuoashin women.-—Where the Deponent is a Purdahnashin lady, unless
she is known to the person atiesting the affidavit, she shall be identified by a per-
son o whom she is known and thai person shall also prove the identification by
a sepavate affidavit. '

9. Marking, dating and inifialling on exhibits.—Every exhibit annexed to an}
affidavit shall be marked, initizlled and dated by the authority before whom it is
SWOoln,

s CHAPTER XIX
Receivers
1. Application for appointment of Receiver lo be by peiilion supported by{;

affidavil—-Every application for the appointment of a receiver shall be made ini
writing and shall be supported by an affidavit, e

.2r of Receivers.—On an order for the appoiniment of a receiver being)
i signed, an eniry shall be made in a registar tc be kept for ihej

A

purpose. A copy of the order of appointment shall be sent to the receiver.

1
b

Zoceiver  other then official recciver to give sSecurity. —Where an  order

3

is made directing a receiver to be appointed, the person appointed, if 110_
the cial Receiver, shall, unless otherwise ordered, frst give security to thel

3 acvivn of thie Registrar for the duz performance of his duties as receiver
Unlezs the Court otherwise orders, the Registrar shall take the personal bhondy
of the receiver with such number of sureties as he may consider necessary. The
saount of the bond shall be double the annual renial of the immovable vroperiy;

ar the value of the movable property which is likaly to 2ome inte the hands off
the vocelver. Such annual rental or value shall be estimated aft

-
{
y

Dai

I d the receiver and in case of disagreement the matter s
a2 gudge in Chambers for orders.

The
af the Court for service of any mnotice on them.

=

ies shall leave with the Registrar an address within the jurisdicti

4. Suvety may point ont emission or neglect of duiy cast on yeceiver.—If the
securtly mentioned in rule 3 be furnished by the receiver hy his executing a hond
vith a surety or sureties (including in the latter term a guarantez Company ot
Societv), the surety or sureties shall be entitled, by an 2pplication to bring to the
notice of the Court any act, ommission or neglect of any duty cast on the receiven
1o law ov any other circumstance, which would entifle the sureiy or sureties tg
scharvged from the obligation created hy such hond and the Court may
retpon make such orfier and on such terms as it may think fit. 1

Teoeiver to submii renori-—Unless otherwise ordered by the Court, the
ser snall, within one weaeiz of the appointment. submit te the Court a detail
2ol sori regarding the property with an inventory of the property, account hooks,
dncumenis ete. taken charge of hy him. g

5 for investment of monics in the hands of the receiver.—Unles
sred by the Court, the Registrar shall, in consultation with th
{ins, give approvriate dirvections for the investment of all rqonies received b
ceiver. Qrdinevily such monias shall he deposited in a scheduled Banl
sted in Government securitics.

7. Motics to surety of anplication effeciing surely’s risk.—The surety or suretie
mentioned in rule 4 shall be entitled to notice of any application to the Court. o
the part of the receiver or any other party interested, relating to any property i
the manazement or under the control of the receiver which may affect the risk
undertaken by the surety or sureties under the security bond furnished by the
recoiver and the Court upon hearing the said surety or sureties may make suea

order as to his or their cost of appearancs in such application as it may think fif

|
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i~ 8. Powers of a Receiver.—In the absence of any order in that behalf every
rec.elver of immovable property shall have all the powers specified in Order XI,
rule I{d) of the Code, except that he shall not without the leave of the Court——

(a) grant lease, or

(b) bring suits, except suits for rent, or

(¢) institute an appeal in any Court (except from a decrze in a rent suil).
where the value of the appeal is over Rs. 1,000; or

{d) expend on the repairs of any property in any period of two years mor
than one-fourth of the net annual rental of the property to be re-

paired, such rental being calculated at the amount at which the
,//' property to be repaired could be let out within fair state of repairs.

(1) on (a) Rents recovered

(b) Outstandmgs recovered except as provided in item (2) below

1

(¢) Value realised on the sale of movable anfl immovable properiios
calculated or any one estate:

(i) On First Rs. 10,000 L

(ii) Above Rs. 10,000 upto Rs. 20,000 3 P
(iii) Above Rs. 20,000 upto Rs. 50,000 2 p.e.
(iv). Above Rs. 50,000 upto Rs. 1,00,000 1 pec
(v) Above Rs. 1,00,000 i p.o.

(2) On outstandings recovered from a Bank or from a oublic
gervant without filing a suit:—

(i) Upto Rs. 1,00,000 1 ne
. (i) On any further sum exceeding Rs. 1,00,0600 & p.e
(8) For taking charge of movabie preperty which is not sold  on

debentures, debenture-stock or other securities which are
not sold on the estimated value 1 n..

(4) Eor taking custody of moneys ‘ 1

(8) For taking custody of Government securities of stocks, shaves,
the estimated value L D¢

(6) For any work, not prov1ded for above, such remuneration as
the (élourt on the application of the receiver shall think rea-
sonable

! Whenever the propartles are in charge of an official receiver the ahnve fees
3 shall be credited to Government revenue.

N 10. Establishment and costs therefor to be deiailed in the avnoinimoni order.—
The establishment, clerical or dtherwise, required by a receiver, if and :
- cost thereof chargeable to the state or property of Whld’l He is appoi receiver
shgll as far as possible, be detailed in the order of appoiniment or
rder.

:x:ﬂ:f\«n:i‘?!i

il. No charge for additional establishment allowed.—Unless otherwise ordercd.
- no charge for establishment shall be allowed to the receiver.

L 12. Receiver to file half-yearly accounts.—IRvery receiver shall. unless oihe

wxse ordered, file his half-yearly accounts in Court, the first of such accounts ;.};

be filed within one month after the expiration of six months from the date of his
»appomtment and every subsecuent account within one month after +h niration
of each succeeding period of six months, or in a case where the purpose for which
i the receiver was appointed has been carried out or comipleted before ‘he expiry
six months from the date of appointment, vmhm,d@y month from the date
such carrying out or completion.

.\"

b Form of Affidavit. —Every such account shall show the balance in hand, and
4 \f so what portion thereof is required for the purposes of the estate., and how
T uch may be paid into Court or invested, and shall be verified by an affidavif.
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i8. Examining & vouching of accounts by Registrar.—FEvery such account, be-
fore being submitted to the court, shall be examined and verified by the Registrar,
who may for this purpose require the attendance of the receiver or his explanation
or his evidence upon oath or affirmation, or the production of any documenti by
him and receive within such time as he may appoint and decide objections to the
account and shall embody the vesult of his examination in a report.

14. Appointment of date for passing accounts—Notice therecf.—After the
Registrar shall have submitted his report to the Court under rule 13, he shall
obtain a date from the Court for passing such accounts, or which date notice shall |
be given to the perscis interested including the sureties and to the receiver.

15. Objections to veport to be filed.—Objections, if any to the report shall be
filed in Court one week before the day fixed for the passing of the accounts or
within such further time as may be alldwed by the Court. They shall specify in
a concisesform the nature of the objections ang shall be signed and verified.

16. Passing of accoumts by Court.—Where no objections are filed, the Court
shall if otherwise satisfied, pass such accounts. Where objecticns have been filed,

the Court shall subject to rule 18 after hearing the objections make such order
ag it may think proper.

17. Procedure of hearing of objections.—The Court may, from time to time, ad-
journ the hearing of any objections or may refer them to an officer of the Court
or o any other person, with such directions as the Court may deem fit.

18. Auditing of difficult and complicated accounts.—In any case where the
accounts are difficult and complicated, the Court may order such accounts to be
audited at the expense of the estate by a Chartered Accountant.

19. Order as to payment of balanece.—The Court, on the passing of the Acccunts,

may make such order as to the payment of the balance, or any part thereof, either
into Court or in such other manner as may seem proper.

20. Comsequence of Receiver’'s negligence to file accounts or pay the balance
sic~-Where any receiver neglects to file his accounts, or to pass the same or to
pay the balance or any part thereof as ordered the matfer shall be reported by 4
the Registrar to Court, and the Court may, from time to time, when the accounts
of such receiver are produced to be examined and passed, not only disallow, the |
remuneration therein claimed by such receiver but also charge him with interest
not exceeding nine per cent per annum upon the balance, if any, so neglected te

be paid by him during the time such balance shall appear to remain in the hands
of such receiver.

21. Comseguence of default by receiver.—Where any receiver fails to file any
account or affidavit or to make any payment or commits any other default the
receiver or persons interested or any of them, may be required by notice to attend |
hefore the Court to show cause why such account or affidavit has not been filed or |
such payment made or any other proper proceeding taken and thereupon the
Court may give such directions as may be proper, including the discharge of the

1‘ec?i\rer and appointment of another and also the payment of costs by the de-
faulter. :
é

22. Rule 8 applicable' to manager or guardian.—Subject to the order of the :ﬂ
Court, Rule 8 shall apply to a guardian of the person or estate of a minor and
the manager of the estate of a lunatic appointed by the Court.

23. Interim receiver.—Unless otherwise ordered by the Court, the prt')visions‘

of this Chapter shall apply mutatis mutandis to orders for appointment of in-
terim receivers. .

CHAPTER XX
Security Procedure

1. Security Summons.—Subject to any directions given by the Court to the
contrary, where security s, ordered to be given to the satisfaction of the Court
or any other officer the paity ordered to give security shall take out a summons
and shall serve the same upon the opposite party wtihin 48 hours of the order if
no time has been fixed by the Court for giving security or if time has been fixed

Jf‘.'or dgiving security; not less than one clear day before the expiry of the time so
ixed.
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4 2. Production of title deeds, affidavit of justification, examination.—Every per-
I son offering himself as surety, shall produce before the Court or officer concerned
. hig title deeds and vouchers, and may be examined by him on oath or solemn
| affirmation, touching the value of his property, and the debts and liabilities to

~ which it is subject. After being examined and allowed, he shall sign the requisite
bond and shall deposit his title deeds and vouchers:

. Provided that in cases where the amount of the bond does not exceed Rs. 5,000,
. the officer concerned and in other cases the Court may, on golod cause shown, dis-
. bense with the deposit of title deeds and vouchers.

3. Property in respect of which a surety may justify.—The title deed may re-
. late to immovable property situate beyond the limits of the jurisdiction of the
Court, but shall in all cases be in the name of the proposed surety. A surety may

I” give security by depositing movable property, such as deposit receipts, or Govern-
| ment Promissory Note.

. 4. Who are mot competent sureties.—Unless the Court otherwise order, an ad.
. vocate practising within the limits of the jurisdiction of the Court, a clerk cf such
- advocate or an officer of the Court, shall not be accepted as surety to a bond.

5. Security for costs.—If a party is required to give security for costs, unless
- the Court otherwise orders, the penal sum in the bond shall not be less than one
- thousand rupees.

. 6. Custody of securities and security bomds.—All papers and records relating
- to the taking of security, including securities and security bonds, shall be keot by

the Registrar in safe custody in his safe in the strong room after making an
- appropriate entry in a register to be maintained by him for the purpose.

CHAPTER XXI
Process etc.

1. Service of Notice——(a) Except where otherwise provided by these Rules, or
ordered by the Court, all summons, notices orders or other documents required to
be given to or served on a party or person, who resides within the jurisdiction of

this Court, shall be served on such party or person either personally or on his
advocate.

e

(b) Service of any notice, order or other document upon a person, who resides

- outside the jurisdiction of thls Court, but within the territory of India, may ordi-

- narily be effected by posting a copy of the document required to be served in a pre-
- paid envelope registered for acknowledgment addressed to the party or his agent

~ empowered to accept service, at the place where the party or his agent resides or
carries on business or personally works for gain.

. (c) Notwithstanding anything hereinabove contained in rulg 1(b) the Regisirar
3 may direct in a particular case or class of cases, that the service shall be effected
§ in the manner provided by the Code for service of summons.

; (d) Unless the contrary is proved, a document served by post shall be deemed
 to be served at the time at which it would be delivered in the ordinary gourse of
- post.

2. Time for paymeni of process fee and comnsequence of non-payment.——Process
fees for the issue of summons, notice or other process and costs of advertisemenis
- shall be furnished to the Registrar:

(a) In case where the returnable date fixed is less than four weeks, within
three days of the order; and

(b) In other cases within seven days from the order directing such summons:
o1

(c) Within such further time as may be allowed for the purpose by the
Registrar
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I the plaintiff or applicant fails to take any step or where the plaintiff or appli’&.
cant commits default in furnishing the process fee or in making such payment or
il appears to the Registrar that he is not prosecuting the matter with due diligence,
the Registrar shall call upon him to explain his default and if no explanation is
ont ed, or if the explanation offered appears to Registrar to be insufficient, the

efore the Court why the plalnt or the application should not be dlsmlsspd

3. Power to dismiss for non-prosecution.—Upon such summons being issued,
the Court may, after hearing the plaintiff, dismiss the suit for non-prosecuticn or
give such other direction thereon as justice of the case may require.

4. Full 2ddress to be given of persons om whom process to be served.—Persons
on whom Drocesses are to be served or executed, shall be described therein fully,
by a statement of the name, tather’s name and other particulars as will facilitate
identificasion and service. In the case of service and execution of precess in towns
the name of the street, lane or section and the number of the house (if any) shall
aiso be given.

. Summons for final disposal and seitlement of issues.—Summons shall issue
‘i‘m' final dispesal in short causes and for settlemz=ni of issues in long causes.

5. Weturnable dale of summens.—Unless otherwise ordered every writ of sum-
maens shall be made returniable as follows:—

(1) I !;_i"x.e efcndan- or all the defendants reside within the jurisdiction of
the Court, in four weeks from the date of the admission of p amt
and

(2) in all other cases, within such time as may be consideced sufficient for

0
the transmission, service and return of the summons.

""E;‘:pediiioug; ssue of processes—Process for service or execution shall be
ready and issued expeditiously.

Prooess 1o be served afler idemiification o sarty.—The serving officer shall
all processes entrusted to him after due enquiry as to the identity of the
. on whom or the house or property where., the same is tn be served:

ovided that if it appears to the Registrar that sufficient information cannot be
as to the 1dem11y ancd place of vcmden 2 @f the person whom process is to
2cl or as to the house or property where process is to be served or it the
<irar is satisfied from the affidavit of the serving officer or upon his examina-
on oath (if necessary) that the person or the house or property or the place
weidence of the person aforesaid could not be identified after due diligence and
enquiry, he may ask the party concerned to supply an identifier.

( nt of identifier on the original process—If the serving officer is
nally acquainted with the perscin tc be served, he shall, whenever possible
on the original process the endorsement by signature or thumb-impression
vectable person gf the locality identifying such person or place of residence
wouse or property on which the process is served.

lmenfhm vefuses to accept service or cannet be found.—
served, or his agent, refuses to sign the acknowledgment
i er. lftu' using all due and reasonable diligenr'e. cannot
gent empowerad to accept service of the sum-
shall affix a copv of the summons on the
yart of Lh-‘ in which that wverson
33 Or pers : rain, and shall
: l": the Cou"‘i -om 3 3 vith a report en-
or annexed thereto steting the ri he ha 0l og 7. the cir-

o3 nnrml which he did so and ﬂw »ame and .Jrhc..a of 1h@ ‘.Jcmon (it
by whom the house was identified, and in vvhoc,e presence the copy was affix-
l, H €~ shall also obtain the signature of the persen on the refurn, who identified
the person or in whose presence the copy was afﬁxed on the said house.

SEY

.1 Weturns of service.—(a) FEvery process serving officer shall immediatelv
cmpletion of any duty connr~cted with any process, record. with his own
son the original process at the place of execution and in the presence of

one respectable witness his report speciiying the manner of executicn

m-'.ml 1

at leas

istrar may issue a sumimons calling upon the plaintifi or the applicant to : show |

|
1
|
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g h . .
or the causes which prevented execution. Thereafter, he shall swear or affirm

‘fo the correctness of that report before an officer of the Court, duly authorised
in this behalf and file the same in Court together with the process.

W

(b) Process serving‘oﬁic_er must invariably note the date, hour and exoct
| place of service each individual process.

. (c) i the process is addressed to more than one person, the report shall des.
- cribe the manner of service on each person and also the sequence in which the:
| processes are served on different persons.

| A

12, Service by affixing to ocuter door.—The serving officer shall make an affi—
davit as to the following matters:—

v

&

{1} ithe number of times and the dates and hours at which he went to (he:
E,‘ house;

(2) the attempts made by him to find the person to be served;

g (3) Whether he had any and what, reason to supppse that such person was
B within the house or in its neighbourhood, or endeavouring to evade

service; and

3 (4) whether any adult male member of the family of the person to be
served was residing with him,

. 15. Notice where suwmmons is affixed {o outer door.—If a summaons to defendarni
g affixed to the outer door of his house in the mannerv provided in rule 12
~ serving officer shall affix thereto a notice that the person, go served, can upon an
I application to the Court, obtain a copy of the plaint and shail in his return stalc
that hc has done so and shall return the plaint to the Court. '

o 14 Inguiry as to sufiiciency of service.—The Registrar shall in all cases wher
the nrocess has been returned and in whlch an appearance has not been entered
on the day appointed therefor held an inquiry as to the sufficiency of serviee of
. process,

: Such inguiry may be adjourned, if necessary, from time to time. Affidaviis
" and further afidavits may be veceived or evidence iaken viva woce al such
inquiry.

No matter shall be placed before the Court unless the Registrar is satisfied tia!
the defendant or the opposite side has been dyly served, wherever a defendain.
has heen so served, but does not appear on the date appointed and the Registrar,
after noiding an inquiry a aforesaid, is satisfied that the defendant or the oovpo-
Csite side has been duly served, he shall report the matter to the Court and the
& Court shall pass such orders as it deems fit.

\ 15. Tresh Process not to issue until previous ome returned.—Unless otherwisc
I\ ordered, a second ov subsequent process shall not be issued until afle:
' the one previously issued has been returned.

16. Registrar ‘o execuie or te cause to be execuied process.—The Regisira:
and, subject to his directions, any other officer of the Court shall execute or cauvse
{0 he execiited through the officers of the Court all processes including all w
" ants or orders for the delivery, attachment or sale of propertv in executior

for the arrest or custody of any person, which may be enfrusted to the Regis:
for eweculion. They shall return all warrants and orders within the tim
b cribed, with an endorsement specifying the manner of execution or the
{ which prevented execution. Such warrants and orders shall be filed in the
A process service register shall be kept in the prescribed form.

17. Noting of date on processes.—The Registrar shall note on every process the
date on which it was delivered to the process server.

. 1y Service on the advocates of pariies.—Service of any process, notice, order
or othet document on the advocate of any party may be effected by delivering n
to ihe idvocate or by leaving it with a clerk in his employ at his place of busi-

| ness , s
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A
- 19. Except where the process, notice, order or other document has been served |
through the Registry, the party required to effect service shall file an affidavit of
service along with such proof thereof as may be available stating the manner in
which the service has been effected. |
20. Where process, notice, order or other document has been sgerved through
znother Court, the service may be proved by the deposition or affidavit of the
serving officer made before the Court through which the service was effected.
CHAPTER XXII :

Court Deposits and Payments

|

1. Payment of money.—(a) The Registrar and subject to his directions any
other officer of the Court shall receive all monies paid into the Court and shall
pay cut all monies duly ordered to be paid out of Court.

(b) Mo‘ney may be paid or deposited in Court by postal money order. .In that
case, the person making the payment shall send to the Registrar a statement con-
taining full particulars regarding the intended payment or deposit.

2. Notice of payment or deposit to judgment creditor or Collector.—(a) A
nerson paying money into or depositing property in the Court in part of full
satisfactionn of a decree or order shall give notice through the Court of such pay-
ment or deposit to the judgment-creditor. ,

{(b) Where the decree directs payment of court-fees to Government under 0.33
rule 10 of the Code, no order shall be made on the application for payment of such
money or delivery of such property without giving notice thereof to the Collector
at the expense of the applicant.

3. Delivery of securities jewellery or other valuables into Court.—When jewel-
lery or other valuables are brought into Court, three cepies of a descriptive list
thereof shall be presented and shall be checked and sighed by the Registrar in
the presence of the depositor. The jewellery or other valuables shall be placed
in a box furnished with a lock and key to be provided by the Depositor. A copy
of the list shall be kept in the box and the box shall then be locked and sealed.
with the seal of the Court. Ome copy of the list shall be given to the depositor
and the third copy of the said list and the key of the box shall be retained by the
Registrar. The box shall thereafter be kept in safe custody by the Registrar or
in such other custody as the Court may direct.

4. Application for payment of money etc.—Every application for payment of
money or delivery of property deposited in Court, shall be instituied in the suit
¢r matter and shall also show the number of the execution application, if any
pending, showing the right and interest of the party applying and the amount
claimed.

5. Applications to be checked.—Applications to make’ or receive payments shall
e duly checked by reference to the record of the suit or matter before submis-
sion for orders to the Registrar.

6. Payment by money order, bank draft, etc.—On the application of the decree-
holder or other person entitled to any money deposited in Court and not expend-
ad for the purpose for which it was deposited, if there is no objection to the pay-
ment of money on the ground of attachment or otherwise, the Registrar may
order that the amount, after making all necessary and lawful deductions, be sent

to the applicant at his risk—
(i) by money order, or
(ii) by bank draft by registered post acknowledgment due; or
(iii) in any other manner specified by the applicant, which the Registrar ap-

proves: .
Provided that before payment is ordered to be made under clause (ii) or (iii)
the applicant shall submit a duly stamped receipt for the amount due in the form

given below:
Form of Receipt

Received the sum of RS, ........veeee. (BUPEES ...ocovnvniiiiiennsn., only)
h-ome%he Tiigh Court of Delhi bearing the amount deposited in the said Court in
connection with. <

(Stamp)

(Signaturs of the Payee)
Dated
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Written authority of client requisite for payment for Advecate.—Unless

| othe1W1se ordered by the Court, on payment in excess of Rs. 1,000 shall be made

- to an advnceate on behalf of his client without special aufhonsatlon in that behalt

by the client in favour of the advocate.

N T DA T T T A T R

Clieis e e e e

TP T TS I T

Accouni books to be kept.—The following account books shall be kept:—

. Iieck of receipts for money paid into Court.
Process-fee receipt book.

Register of deposit receipts, viz. register of sums received in Court in
connection with suits cr judicial proceedings and deposited with Gov-
ernment (to be kept in duplicate).

D. Register of deposit. payments, viz. register of payments from sums re-
ceived into Court in connection with suits or judicial proceedings and
deposited with Government (to be kept in duplicate).

E. Files of applications for refund of lapsed deposits and of statements of
lapsed Civil Courts ceposits.

¥, Register of attached property.

G. Register of money received on account of submswnce money of civil
prisoners, expenses of witnesses and miscellaneous petty items reguir-
. ed for immediate dishursement.

H. Register of payments on account of subsistence money of civil prisoners
expenses of witnesses and miscellaneous pettv items required for im-

| mediate disbursement.

I. Cash Boolk.

J. Ledger.

K. Bank or Treasury pass book.

L."Bank or Treasury cheque/voucher book.

M TRegigter of receipts and of withdrawal of propervty left in the cusiodv
ot the Registrar.

N. Such other registers as mav be directed by the Chief Justice 1o be kept.

9. Signing of cheques and checking of accounts.—The Registrar_ or such othe:
officer, as may be specifically authorised by the Chief Jus 11\,1‘-‘ in that behalf, is
authorised 10 sign cheques. He shall at least once a month call for the 1‘6"181‘“ S
and acccunts and satisfy himself that the entries have been carefully and Pro-
perly made. When such inspection is made, he should note the fact in his own
hand on the register or account inspected.

CHAPTER XXII
Taxation of Costs

Taxing officer.—The Registrar, or such other officer as the Chief Justice may
appomt for the purpose, shall be the Taxing officer of the Court.

®

2. Time for filing bill of cosis.—Each party shall within seven days from the
date on which judgment is delivered or order is passed or within such further

- time as the Taxing Officer may allow, supmit his bill of costs.

3. Contents of the Bill of Costs.—The bill of costs shall set out :—
(A) process-fee spent,
(B) expenses of witnesses,
(C) advocate’s fee, and

(D) such other amounts as may be allowable under the rules, or as may
be ordered by the Court as costs.
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\ 4. Notll_ce for taxation.—When a bill of costs has been lodged for taxation, two
days’ notice or such further time not exceeding seven days in aggregate as the
Taxing officer may allow, shall be given to the opposite party:

Provided that no notice shall be necessary in any case

. ) ) ; when the defendant
nas not appeared in person or by his advocate or guardian.

5. When expenses of witnesses may be included in costs—No expenses of

v-:.x]messes other than those paid through the Court shall be included in the costs
allowed.

6. Taxation of costs.—(a) Advocate’s fee shall be taxed on the basis of a
certificate filed under rule 2, Chapter 5, but not exceeding the scale prescribed
in the Schedule appended to this chapter. Other costs shall be taxed according to
the charges necessarily and actually incurred. These charges shall include in
addition to other costs allowable under the rules, the costs of printing pleadings
etc. for the use of the Court, the fees paid at the Registration office for searching
and for obtaining copies of the necessary documents filed in Court, fees, if any,
paid to the officers of the Court as prescribed by clause (d) of the said schedule
and the costs of preparation of process taxed according to the scale prescribed.

(b) Unless the Court expressly directs otherwise the following costs shall not

se deemed to have been incurred necessarily within the meaning of sub-rule (1)
and shall not bhe taxed:—

(1) Court fee stamps on all applications dismissed or not allowed or not
pressed;

(ii) Court-fee stamps on all unnecessary or defective applications or
applications to suit the convenience of a party such as for adjourn-
ment of hearing, for time to file written or other statements or to
take some steps for showing cause in case of any default or omission,

for withdrawing a claim or for amendment of any pleading or
petition;

(iii) expenses on affidavits improperly or unnecessarily filed;
(iv) expenses of filing and proving unnecessary documents or documents
which the other party was not previously called upon to admit by

notice or of exhibiting interrogatories unreasonably, vaxatiously or
at improper length;

(v) process-fee for serving persons found by the Court to have been un-

necessarily impleaded or the suit against whom has been dismissed,
withdrawn or not prosecuted;

(vi) charges incurred in connection with the attendance of unnecessary
witnesses; and

{vii) Retaining fee to an advocate.

7. When an advoegbe appears for different parties in the same matter.—
Where an advocate appears for different parties in the same suit or matter, onlyi
nne set of fees shall be allowed. :
#
8. Wirst day’s hearing fee in defended suits.—In defended suits, the first day’s

‘nearing fee shall be allowed in full irrespective of the time taken at the said
hearing.

9. Refresher.—No refresher shall be allowed unless the hearing has lasted
for more than four and a half hours, and the taxing officers shall have discretion
to reduce the refresher or to allow a refrasher having regard to the duration of‘
the hearing after the first four and a half hours,

10, Advoeate’s fee when the suits compromised befo.re_it is set down for evi-
denee or hearing —Where a suit is compromised before it is set d_own for evidenc
or for hearing, the fees to be allowed to an advocate, shall subject to the term

of the compromise be one-third of the amcunt specified in the schedule to this
Chapter. .

11. Review of taxation only on notice to the opposite side.—No application
for review of taxation, unless the taxation was ex-parte shall b2 made except o
the notice to the opposite side.
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4 12, No review of taxation of costs if bill of ecosts was not filed ——Subiect 1o
"any orders passed by the Court, if the hill of costs is not filed within time allowed
under rule 2, the bill will be prepared by the taxing officer, and nn application
for review of taxation shall be allowed unless made before the decree is signed.

13. What costs allowed afier taxation.—The cnly costs which shall be allowec
:after taxation shall be the costs of execution or of transmission of the decree o
another Court.

14. Meaning of “proportionate costs”.—Where “proportionate costs” or “cosis
in proportion” are allowed. such costs shall bear the same proportion to the tofal
costs as the successful part of the claim bears to the total claim.

15. Application to Court for review of tawation.—Any party, who may be dis-
| satisfied with the decision of the Taxing Officer as to any item or part of any item
may, not later than fourteen days from the date of the decision or within such
further time as the Court may allow, apply to the Court for an order to review
the taxation as to the said item or part of any item, and the Court may thercupon
‘after notice to the other side. if necessary, make such grder as fto it may seem
just; but the taxation of the Taxing Officer shall be final and conclusive as to all
matters which shall not have heen objected to in the manner aforesaid.

i 16. Hearing of such apvlication—Such application shall be heard and deter-

| mined by the Cour! upon the evidence which shall have been Ptrought in befpre

| ‘the Taxing Officer, and no further evidence shall be received upon the hearing
thereof, unless the Court shall otherwise direct.

SCHEDULE

Table of fees

s

T P TS R e e

i

A, —In defended suits:
(r) To Funior Advocate

(i) For drafting pleadings ectc. including acting f

SEa.

(if) For appearance at the hearing of the suit when assi-
sting and not pleading himself

(iii) For appearance at the hearing of the suit and pleading
himself. '

L (2) To Senior Advocate

For zettling pleadings etc. (if allow=31)
(3) To leading Advocate

For appearances at the hearing of the suit.

cver is less.
First day

Rs. 200/-

Rs. 300/-

Firse day

Rs. 400/~

2 1/2% the total value of the
claim, or Rs.

750/~ which-

Refresiier
K¢y

s, 100/-

Rs. 300

Refresher

Nore 1.—At the hearing of a defended suit ordinarily the fees of nof morve

“than two advocates may be allowed.

Noie 2.—The expression “Junior advocate” means an advocate other than a
- senior advocaté.

Ezxplonation.—'Acting’ means filing an appearance or any pleadings or ap

pli-
_ cations in any matter and includes appearances before the Registrar or any other
officer in connection with, or in prosecution of any such matter, or any other act
- required or authorized by law to be done by a party either in person or by his
duly authorised agent or by an advocate or atforney on his behalf.

i
.
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B.—In undefended suits:

One-third of the above scale.

C—In any interlocutory apphcatlon or execution proceedings or for any matter‘
other than that of appearing, acting or pleading in a suit, such fee as the Taxing
officer may allow having regard to the nature and importance of the proceedings

or matler: provided, however, that in no case the amount allowed shall exceed
Rs. 500. j

D. Fees to Officers of Court:

(I) Hees of interpreter for explaining at other than the Court House, plead-
ings and other doctments, whether not exceeding 20 folios . y 8§00 °

Wherever 20 folios, for every 10 folios or part thereof . : : 250
]

(2) Fees for taking bonds and fees of commissioners for attesting adavits
or affirmations at anv place other, than the Court’s House,

For the first affidavit, oath or affirmation or bond within the muni- ‘
cipal limits of Delhi and Simla . : : . . . 1600

For the first affidavit, oath or affirmation or bond, beyond such limits . 24°00

IFfor every affidavit, oath or affirmation or bond taken at the same time
and place after the first, in the same suit, appeal or matter . . 8 00

(3) Fees of commissioers, for attesting affilavits, oaths, or affirmations
at the Court House, tor every affidavit, oath or affirmation. 200

CHAPTER XXIV
Proceedings in execution
1. Interpretation.—In this Chapter the word ‘decree’ includes order.
Application for Transmission

2. Transmission of decree for execution.—(a) An application for transmission
of a decree to another Court for execution shall be in the form prescribed and
shall specify the Court to which the transmission of the decree is sought and
whether the decree has already been satisfied in part and if so to what extent.
The same shall be suppofrted by an affidavit. It shall also be accompanied by a
certified copy of the decree or an application for the same.

(b) The Registrar shall transmit by registered post. at the cost of the applicant
the certified copy of the decree together with the other documents mentioned in |
Order XXI, rule 6 of the Code td the Court to which the transmission is sought
in accordance with the provisions of rules 4 and 5 of O.XXI of the Code.

§ Application for Execution f

3. Application under O.XXI, i'ule 15 to be suppmted by affidavit.—An application

under rule 15 of O.XXI of the Code shall be in the prescribed form and supported
by an affidavit.

|
4. Checking and admission of execution petition.—Applications for execution |
shall ordinarily be checked in the order in which they have been filed by referencei
to the Regls‘crar of Civil Suits and all objections thereto, if any, shall be nclfted
therein and then be submitted to the Registrar, for orders. All applications for

execution, when admitted, shall be entered in the Register of execution apph-
cations. {

5. Procedure in execution application under 0. XXI rule 15.—When an appli-
cation is made by one or more of several joint decree-hdiders, unless a written
autbonty signed by the other decree-holders for the applicant to execute the decree
and to receive the money or property recovered is filed in Court, the Court or
the Registrar, may give notice of the order, if any, passed for the execution of
the decree to all the decree-holders who have not joined in the application and may
alsci give riotice of any application for payment or delivery to the applicant of
any money or property recovered in execution.
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6. Procedure when cause not shown.—Where execution is for arrest of a judg
ment-debtor and the judgment-debtor does not appear on the day of hearing fixed
under the notice issued or on such other day to which the hearing thereoi s

| postponed, the notice and the affidavit of service thereof shall be filed and ihe

s

Registrar, shall thereafter, place the matter before a Judge in Chambers for orders.

7. Registrar not to issue execution simultanecusly against person and properiy.—-
Execution shall not issue against the property of a judgment-debtor at once with
the issue of execution against his person. But a judgment-crodiicr desiring 1o
proceed against both simultaneously, shall apply to the Court and in case of such
application being refused, shall not be allowed to include the costs thereof in
his costs as against the debtor without the special order of the Court. But when
a warrant for the arrest has not been executed, a warrant for attachment n.ay,
at the request of the judgment-creditor, be issued.

)

8. Application for appointment of receiver in execution of deevee.—An appli-
cation for the execution of a decree by the appointment of a receiver under sec-
tion 51 and order XI, rule 1 of the Code to realise or, otherwise deal with pro-
perty under attachment shall be made to the Court.»‘ and such receiver shali,
unless otherwise ordered, be subject to the rules of this Court, applicable fo
persons appointed as receivers of property in a suit.

% MoDEL OF EXECUTION
Execution of Documents

9. Copies of draft to be filed.—The decree-holder shall file two copies ol the
draft referred to in Order XXI, rule 34(i) of the Code and two copies of (he
notice in the prescribed form together with the prescribed process fee for service
thereof. One of the copies of the draft shall be served on the person directed
to execute the document in the manner prescribed for service of summons on
the defendant to a suit.

~

10. Execution of document under Order XXI, rule 34(5).—-Unless otherwise
ordered by the Court, a document shall be executed or a negotiable instrument
endorsed under Order XXI, rule 35(5) of the Code by the Registrar.

Arrest

11. Deposit with warrant of arrest—With every application for warrant oi
arrest before or after judgment there shall be deposited with the Registrar =
sum of Rs. 5 for the intermediate subsistence of the judgment-debtor, pursuant
to Order XXI, rule 39() to (4) of the Code.

Attachment and Sale

12. Application of incumbrancer to be made a party to the suit or te join in
the sale.—An incumbrancer, not a party to the suit, may at any time before the
sale apply to the Court to be made a party, or for leave to join in the®*sale; such
order shall be made thereon in protection of his rights and as to costs as the
Court shall deem fit.

~ 13. Receipt of attached property to be given.—A bailiff attaching movable pro-
perty shall, furnish to the judgment-debtor or other person, from whose posses-
sion the movable property is attached, a receipt in the form of a list of the said
property signed by the said bailiff and take an acknowledgment to that fact on
the warrant of attachment.

14. Deposit of cost for removal or maintemance of properiy.—Before making
any order for the attachment of live-stock or other movable property, or at any
time after any such order has been passed, the Court or the Registrar. may
require the person at whose instance the order of attachment is sought or has
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en made fto deposit in Court such sum of money as the Court or the Registrar
may consider necessary: -

(a) for the removal of the property to the Court premises or other ap-
pointed place and its maintenance, guarding and custody till arrival
thereat;

(b) for the maintenance, guarding and custody of the property at the
Court premises or other appointed place till it is sold or otherwise
disposed of; and

te) for the maintenance, guarding and custody of the property at the
place at which it was attached or elsewhere.

o
i case of failure to deposit such sum within the time prescribed by the Court
rar, the Court or Registrar may either refuse to issue or may cancel
or of attachment, as the case may be. .

Aeccount to be rendered om demand.-—An account of the expenses actually
meurred shall, on demand being made on or before the date of the sale, be
furnished to the attaching creditor and to the person whose property was attach-
d. After hearing objections to the account, if any, made within three days of
ity receipt by a party, the amount that the Registrar finds to be properly due
shall be deducted as first charge from the proceeds of the sale of the property
and paid to the attaching creditor along with any balance of the deposit made by

AN I

15, Restoration of attached propsrty on payment of costs incurred.—(a) If in
congequence of the cancellation of the order of attachment or for any other reason
the person whose property has been attached, becomes entitled to receive back
the live-stock or other movable property attached, he shall be given a notice by
‘he Registrar that he should take delivery of it within the time specified by the
Pegistrar on payment by him of the charges, if any, found by the Court or the
Registrar to have been properly incurred and which have not been defrayed or
‘or the defrayal of which no money has been deposited by the attaching creditor.

(h) If he coramits default in taking delivery of the property by failure to pay
the requisite charges or otherwise, the Court may order that the property e
s0ld by public auction and that after defraying the charges referred to in sub-
cule (a), if any, and the expenses of the sale, the balance of the sale-proceeds
ne credited to his account.

Sale of Attached Property

17, Noiice regavding sale of guns and other arms, efe. attached.—Whenevien
suns or other arms in regpect of which licences have to be taken by purchasers
under any law in force for the time being or any other articles in respect of
which licences have to be taken under any law in force, are sold by public auc-
flon in execution of decrees, the Registrar shall give due notice to the District
Magistrate concerned, or other appropriate officer, of the names and addresses
of the purchasers and of the time and place of the intended delivery to the
purchaser of such arms or other articles. No such arm or other article shall
e delivered to the purchaser unless he holds a licence for the same.

18, Tmmediate sale of movable property.—In the case of property to be sold
uncer the proviso to rule 43 of Order XXI of the Code, if such property is in
‘the Court premises in the custody of the Registrar, he may authorise an officer of
the court to sell the same by public auction and may give such directions as to
che date and time and place of sale and the manner of publishing the same as
the circumstances of the particular case admit.

19. Contents of sale proclamation.—In addition to the particulars specified in
sub-rule (2) of rule 66 of Order XXI of the Code, the sale proclamation shall
contain a notice that only the right, title and interest of the judgment-debtor is
‘o be sold. The title, deeds or an abstract of the judgment-debtors title if avail-
able; will be open for inspection at the office of the Registrar. '
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The proclamation shall, whenever such information is available, also state in
whose possession and occupation the property is and the tenancy or lerms on
which any person is in occupation or possession.

| 20. Appearance judgment debtor.—(a) If the judgment-debtor appears before
! the Registrar pursuant to the notice issued, under Order XXI, rule 66(2) of the
' Code, the Registrar, shall examine him on any matter affecting his title to ‘he
attached property. The judgment-creditor may also examine him on any matier
relating thereto. If the judgment-debtor fails to attend, the Registrar shall pro-
ceed ex parte.

(b) The Registrar may also exercise powers under Order XXI, rule 66(4). If
any documents are produced relating to the attached property by any person,
the same shall be lef{ with the Registrar, and shall be subject fto his directions
both as to their custody pending the sale and their ultimate disposal, such direc-
tions being subject to appeal to the Court.

21. Publication of proclamation.~—Whenever the sale of land or of a house or
houses exceeding Rs. 10,000 in value or of movable property exceeding Rs. 10,000
in value is ordered, the Registrar shall, with the permission of the Court, advert-
ise such sale in a local newspaper or newspapers.

22. Copy of sale proclamation to be sent to Collector in case oi sale of land.—
. When any land or share of land is ordered to be sold in execution of a decree.
the Court shall send a copy of the proclamation of sale issued under Order X1,
rule 67 of the Code to the Collector concerned.

23. Arxrest or sale on holidays.—No arrest shall be effected and no sale shall
be held in execution on Sundays or during holidays or vacation of the Court,
except by leave of the Court or the Registrar.

24, Leave to bid_and reserved price.——(a) An application for leave to bid by
the decree-holder at the sale shall be supported by an affidavii giving reasons
why the applicant should be permitted to bid.

(b) In cases in which the Registrar considers that the applicant should not
be allowed to bid for less than a sum to be fixed, it shall be competent to the
Registrar to give leave to bid at the sale only on condition that the applicant’s
bid shall not be less than the amount so fixed, which amount shall as far as
practicable, be determined with reference to the market value of the property or
of the lot or lots into which the property is divided for sale.

25. Sale.—On the day and at the time and place appointed for the sale, the
proclamation of sale shall be read out before the property is put up for sale.

26. Postponement of sale for want of sufficient bidding.—If there be no bid or
the highest bid be below the reserved price (if any) or be deemed insufficient by
the Registrar or other officer conducting the sale, he shall postpone the sale and
record the reason for such postponement in the bidding paper.

2. Postponement sale otherwise than under rule 26.—The Registrar or other
officer conducting the sale may for sufficient cause postpone the sale. The costs
of a postponement rendered necessary by the absence of the Registrar or other
officer conducting the sale shall be costs in the cause. The costs of a, postpone-
merﬁc made at the request of the party or by reason of his conduct shall be borne
by him.

28. Bidding Paper.—The name of each bidder at the sale of property shall be

noted on a paper to be called “The bidding paper”, each bid shall be signed by

. the bidder and the amount of the bid shall be entered opposite his mame. If

there be no bid, the words “no bid” shall be written in the bidding paper opposite

- the property or, as the case may he, the number of the lot. If the highest bid

be deemed insufficient, the words “not sold” shall be written opposite the property

- or the number of the lot. If the property be sold, the highest bid shall be inserted

| opposite the property or the number of the lot, wherein the full name and address

of the bidder be taken and his signature obtained and the purchaser shall write

 his full name opposite such entry and shall add his address and occupation. All

| notices thereafter served at the address so given shall be deémed to have been
uly served on the purchaser.
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29. Agent to produce Authority.—A person purchasing for another as his duly |
umuou»ed agent shall produce his authonty in writing at the time of b1ddmg,;
and sign the bidding paper as such, giving the full name, address and occupation
both of himself and his principal. All notices thereafter served at either of the
addresses given shall be deemed to have been duly served. J

30. Declaration of purchase~—If the highest bid be equal to or higher than
ithe reserved price (if any), the Registrar or other officer conducting the sale
shall make an entry in the bidding paper to the following effect:—

“T declare. .....ovevivnevennnnnn ..to have been the highest bidder for the
pulchafseROf the property above set forth (or of lot No. ) for the
sum o I '

31. Repest of sale—Upon the completion of the. sale the Registrar or other |
officer conducting the sale shall file in Court his report of the sale.

32. Time for confirming sale.—A sale of immovable properly shall not bhe
confirmed until after the expiration of 30 days from the date thercof, 1
By Order of the Couu
GURU DATTA,
Registrar,
High Court, Delhi.

New Delhi, the 13th June 1967
Neo. . Genl. 4(67).—The following is published for general information :

In exercise of the powers conferred by rule 2 of the Delhi High Court (Original
Sme) Rules, 1967, the Hon’ble the Chief Justice of Delhi High Court has been
pleased to appoint the 10th July, 1967, as the date from which the Delhi High
(‘mnt (Original Side) Rules, 1967, shall come into force.
By Order of the Court,

GURU DATTA,

Registrar,
High Court, Delhi.
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